VIII of 1834,

WHI of 1604

 ACT.No. XVII 0r 1926,

’[PASSFD BY THE INDIAN -LFGISLATURE]

(Recewed the assent of the Governor General on the 25th

]l[arch 1986.)

a

-Au Act further to amend the Indian Tariff Act, 1894,
HEREAS it is expedient further to amend the Indian.
“Tarift Act, 1894, for the purposes hereinafter appear-
_ing; It is hereby enacted as follows:— ,
1. (Z) This Act may be called the Indlan Tariff (Amend- Short titlo and
ment) Act 1926 ‘ _ commencement,
(&) It shall come into force on such date as the Governor,
General in Council may, by notification in the Gazette of
India, appoint.- -

2. In the SecondA Schedule to the Indian Tariff Act 1894, Amendmont of

the Second

there shall be made the amendments specified in the Schedule Schedul,

Act VIII of

'to this Act. _ , , 1894,

THE SCHEDULE.

(See section 2.)

AMDNDMLNTS TO THE SECOND SCHEDULD TO ‘THE INDIAN TariTr

Act, 1894.

- 1. After Item No. 10A, the following Item' shall be in-

serted, namely : —

¢ Stick or Seed Lac.”

- 2. In sub-head (a) of Ttem No. 12, for the figures-and words
“ bth, Gth, 8th, 9th or 10th item *” the figures and words ** 3rd,
4th, 6th, 7th, or 8th sub-head ** shall be substituted ; and for' '
the words ‘“ the 1st or 3rd item ’’, the words ‘‘ that Item ”’
shall be substituted. »

3. In Item No, 15, after the word hay-tedders *’ the word
““ hay-presses.”” shall be inserted. )

4. In

- Price Anna 1 or 13d.] - B 1
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4. In Ttem No. 34A, for the figures < 20 ** in the entry in

the fourth-celumn-the ﬁg‘ui‘ «<£-5-""-ghall be-substituted: - A e

5. In Ttem No. 34B, for the entry in the fourth column the
following entry shall be substituted, namely : —

15 per cent. or Rs. 5 per pound of Saccharme contents
whichever is ]110‘]161‘

6. For Item No. 41 the following Ttem shall be substltuted .
namely : —

“41 MINER@ O1L—

(1) which bas its flashing point at or above Ton Rs. 10.
two hundred degrees of Fahrenheit’s ther-
mometer, anl is ordinarily used for the
batching of jute or other fbre ;

(2) which has its fla hing point at or ahove | Tmperial One anna and
two hnondred deg ‘ees of Fahrenhelt's ther- gallon, | four pies.
mometer, and is such as is not OldlD&llly L
used fo: auy uthel purpose than for lubrica-
tion ;

(3) which has its flashing point at or above | dd valorem | 7% per cent.”
one hundred and fifry degrees of Fabren- i
heit’s thermometer, and is such as is not
ordinarily used except .as fuel or for some
sanitary or hygienic purpose.

7. In Ttem No. 42—

- (@) for sub-head (1) the followmg shall be substituted,
namely : — '

“(1) inearms, including gas and air guns,' Fach | Rs. 15 or 30 per cent. ad

gas and air rifles and gas and air pxstols,. ‘| wvalorem, whichever is
not otherwise specified (see Nos. 86A and higher.”

141). - ’ l

(b) sub-heads (8) and (4) shall be omitted, and sub-heads :
(6) to (10) shall be re-numbered as (3), (4), (), (6), -
(7) and (8), respectively; and _ : ¥
(¢) in sub-head (3) as so re-numbered, for the words “ gas- 1
guns and rifles ”’ the words ‘‘ gas guns, gas rifles
and gas pistols *’ shall be ‘substituted. -
8. After Ttem No. 46B the following Items shall be in-
serted, namely :—
| ‘ o
| Re. 9.

i . ) ,
46D PrINrer’s IN: B . . . | Ad valorem . | 5 per ecnt.”
9. For

[l
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9. For Ttem No. 51B the followmg shall be substltuted
namely: —

¢ The followmg textile” machinery gand apparatus by whatever
power operated, namely:—Healds, heald cords and heald
knitting needles, reeds and shuttles; warp and weft prepa-
ration machinery and looms; dobbles Jacquard machines;
Jacquard harness - linen cards, Jacquald cards ;. punchm;i
plates for Jacquard cards; warping mills; multiple box sleys;
solid border. sleys; tape sleys swivel sleys tape looms; wool
carding machines; wool spinning machlnes hosiery “machi-
nery; coir mat shearmg machines; coir ﬁbre willowing
* machines ; heald knitting machines; dobby cards; Iattices and
lags for dobbies ; wooden winders; ’ silk looms ; silk throwing
and reeling ma.cinnes, cotton yarn reeling machines; sizing
machines; doubling machines; silk twisting machmes cone -
winding machmes, piano card cuttin machines; harness |
building frames; card lacing frames; %rawmg and dentlng )
hooks ; sewing thread balls making machlnes cumbli finish- .
ing nlachlnery, hank boilers; cotton caldlng and spinning
machines ; mail eyes, lingoes, domber boards and comber board
frames; take-up motlons temples and pickers; plckmg
bands; "and printing machines ’

10. In Item No. b4, the word ¢ ink ”""shall‘bdomitte'd»,

~and after the words ‘“ but excluding ’’ the words, figures and

brackets ‘“ ink (see No. 46D) and ’ shall be inserted.

1. 7T %}tem No. 74 the following shall be added namely -
“ 1ot otherwise specified (see No. 10B) ¥’

12. After Item No. 86 the following Item shall be 1nserted '
namely : — ‘

*“86A | ORNAMENTAL ARMs of an obsolete pattern | A2 valorem .| 15 per cent.”
possessing only an antiquarian value ; maso- -
nic and theatrical an! fancy dress swords,
-provided they are virtually useless for
offensive or defensive purposes; and dshs
intend+d cxclusively for domestic, agrienl:
toral end industrial purposes,

13. In Ttem No. 103, after the word cemeﬁt ’ the words
and brackets (‘“ other than Portland cement) ’’ shall be insert-
ed. '

14. In Item No 126, for the words and figures ‘¢ entry .
No. 42 *’, the words and figures ¢ entries Nos. 42, 86A and
141”7 shall be substituted. :

15. To Ttem No. 141 the following shall be added name-
ly:—

‘ toy cannous, air guns and air pistols for the time being excluded, k

in any part of British India, from the operation of all the prohlbltlons a

and dnectlous contained 1 n the Indian Arms Act, 1878; and bows and
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